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B a ld  o n  P rem ises  o f  B e n g a l L a m p s

1646 SHRIMATI PARVATHI
KRISHNAN: Will the DEPUTY PRIME 
MINISTER AND MINISTER OF
FINANCE be pleased to state:

(a) whether the Directorate of Re­
venue Intelligence and Central Excise 
conducted a raid on the premises of 
Bengal Lamps recently;

(b) if so, what are the details and 
fliM»nga thereof; and

<c) action taken, if any, thereon?

THE MINISTER OF STATE IN 
THE MINISTRY OF FJNANQE (SHRI 
SATISH AGARWAL): (a) and (b) The 
officers of the D irectora te  o f  Revenue 
Intelligence had con du cted  simuita- 
aeous searches on the 27th January,

1977 (and not “recently* as stated in 
the question) at the residential and 
business premises of Bengal Electric 
Lamp Works Limited at Calcutta and 
Bangalore, as also at Kanpur, Delhi 
and Hyderabad where the Company 
has branch offices and dealers. Incri­
minating documents revealing evasion 
of Central Excise duty on the goods 
manufactured by the Company were 
seized.

(c) The cases are under the process 
of adjudication by the jurisdictional 
Collectors of Central Excise, Calcutta 
and Bangalore. The Company has 
filed a writ petition on 25-9-78 in the 
Calcutta High Court and obtained an 
interim injunction restraining the 
Central Excise Department from taking 
any steps or proceedings pursuant to 
the show cause notice issued at 
Calcutta.

Profit made from World Bank Loans 
given for various projects in States

1647. SHRI RUDOLPH PONDRI- 
GUES: Will the DEPUTY PRIME
MINISTER AND MINISTER OF FIN­
ANCE be pleased to state:

(a) whether Government of India, 
acting as a middle man, is making 
huge profits on World Bank loans 
given to various projects in the States 
by way of differential rates of inter­
est and time periods involved; and

(b) if so, the amounts involved over 
the last year 1978-79?

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): (a) Loans from 
the International Bank for Reconstruc­
tion and Development (IBRD) and 
credits from the International Develop­
ment Agency (IDA) are received by 
Government of India and not by the 
State Governments. They enter the 
Central pool of resources available for 
the entire economy.

The projects in the State sector 
assisted by the Bank Group from part
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of the annual plans of the respective 
State Governments and budget provi­
sion for such projects Is made by each 
State Government in its  annual plans. 
With a view to encouraging the S ta te  
Governments to come forward with 
suitable viable projects and to execute 
them expeditiously, the Government of 
India had decided to give for the year
1978-79, upto 70 per cent of the aid 
disbursed by the World Bank, as extra 
Central assistance for the State plans. 
This marks a substantial increase as 
compared to the extra Central assis­
tance amounting to a minimum of 26 
per cent which was payable earlier.

The rate of interest charged by the 
IBRD is determined Quarterly. For 
the quarter beginning January l, 1979 
the interest rate is 7 per cent. Credits 
received from the IDA carry no interest 
but only a service charge of f of 1% 
per annum Terms and conditions of 
external assistance received from 
several bilateral and multilateral 
sources also differ very considerably. 
Interest rates on loans sanctioned by 
the Central Government are prescribed 
talcing into account the o v e r a ll cost 
of Central borrowings from various 
sources, including domestic borrow­
ings. On most of the loans advanced 
to State Governments interest at 51% 
per annum is charged with a rebate of 
i  per cent for timely repayment and 
this is a concessional irate. Further, 
as Flan assistance to State is partly by 
way of loans and partly by way of 
grants, the effective rate of interest 
wiU be 1e »  than H  per cent de­
pending upon the grant component of 
the assistance.

(b) Does not arise.
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Gap between production and Censam. 
ption of Principal Oilseeds

1649. SHRJ YASHWANT BOROLE: 
Will the Minister of COMMERCE, 
CIVIL SUPPLIES AND COOPERA­
TION be pleased to state;

(a) what is the gap between produc. 
tion and consumption of principal oil­
seeds i.e. groundnut and mustard oil­
seeds for 1977-78 and 1978-79; and

(b) whether any steps were taken 
to increase production of these oil­
seeds during 1977-78, and 1978-79 and 
with what results?

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE, 
CIVIL SUPPLIES AND COOPERA­
TION (SHRI KRISHNA KUMAR 
GOYAL): (a) The estimated produc­
tion of groundnut and mustard oilseeds 
during 1977-78 was 60.68 and 16.18 
lakh tonnes respectively. Official esti­
mates of production of oilseeds during
1978-79 have not *o far been ftnaUsed; 
it is, however, expected that the pro­
duction of these crop* would be higher 
than io *0  precise s*o«y of
the consumptioa levels o f tt**e two 
oilseeds iws been made, Oilseeds are 
required mosttytor psodOidiDn of edi- 
bte *11




